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For the respondents; tlr.C.Samadder, counsel. 

RDE R 

When the matter was called for the 2nd time at 3.31 p.m. 

none appeared for the applicant. The applicant himself was also 

not present. We find that notice was duly served by registered 

post intimating th3 parties the next date for hearing fixed. 

In spite of that, none appears for the applicant on this day as 

well as On two earlier occasions a-e--_.1. •We 	tterrPore, 

satisfied that the applicant is no longer interested In prosecuting 

the matter. 

Theapplication is thu 5  dismissed for default. No order is 

passed a3 to co5ts. 

3. 	. Iir.C.Samadder is present on behalf of the resiDindents. 

(D.PurVasthia)" 	 (8.C.Sarma) 
Judicial lember 	 Administrative Plember 


